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 fo  pasibi\ity  of  any  collusion  with  any
 expart or  import  houses  asalleged.

 The  afairs  of  the  Gofse  Board  are
 maaaged  by  a  Statutory  Boacd  aad  its
 Statutory  Con  nittees,  with  adequate
 representation  to  all  interests  conceraod
 includ-ng  the  two  Houses  of  Parliament. The  Board  has  ben

 ela  8
 a  good  aco-

 cunt  of  itself  to  the  satisfaction  of  all
 oe  Pore

 and
 =

 also  taken a
 equate  si  r  pro  velpment  of the  Coffee  Iidustry  in  the future.

 39°56  hrs.

 STATEMENT  UNDER  DIRECTION  25

 Finanarat  Assistance  TO  KERALA

 STUC.M.STe2°dS’N (Ud  aki):  On
 Novem:  24,  Shei  Bhaau  Pratap  Singh,
 Minister  of  State  for  Agriculture  made
 the  followingstatementin  Lok  Sabha:—

 “We  are  notcalloustowards  anybody.
 We  will  consider  the  case  of  Kerala  also.
 But  here  is  a  situation  that  no  rquest  for
 Central  assistance  has  been  asked  by  the
 Kerala  Government.”

 The  statement  by  the  Minister  that  the
 Government  of Kerala  bad  not  requested  for
 Central  assistance  was  contrary  to  facts
 for  the  following  reasons:—

 “(i)  The  Hom:  Minister  of  Kerala  met
 the  Prime  Minister  on  arst
 November  at  2  PM  and  made  a
 specific  request  for  financial
 assistance  to  meet  the  cyclone situation  in  Kerala.

 (ii)  On  the  23rd  November,  a  wire-
 less  memage  was  sent  to  and  re-
 ceived  at  the  Prime  Minister's
 Secretariat  at  r600  hours  wherein
 the  damages  sustained  in  Kerala
 were  assessed  at  i0  crores  of
 rupees  and  a  specific  request  was
 made  for  immediate  financial
 assistance.

 (it)  On  (29-11-1977  a  teleprinter
 ९,  being  the  exact  copy  of

 the  wircless  memage  to  the  Prime
 Misister,  received  at  the  Kerala
 Hause  in  New  Delhi  was  sent  to
 the  Prime  Minister’s  Secretariat
 and.  was  delivered  there  at
 about  800  hours.  The  mes-
 eages  abgve  mentioned  were  from
 the  Chief  Minister  of  Kerala  ta
 the  Prime  Minister  of  India,
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 The  Chief  Minister  of  Kerala,  with.
 reference  to  the  statement  of  the  Minister
 of  State  for  Agriculture,  Shri  Bhanu  Pratap
 Singh,  in  a  press  confer-nce  at  Trivandrum
 repudiated  his  allegation  and  had  cited
 the  above  mentioned  facts  to  establish
 that  the  Kerala  Government  had  asked
 for  financial  assistancefrom  the  Centre.”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH)  :  Sir,  my  Honourable
 friend,  Shri  C.  M.  Stephen  has  said  that
 in  the  course  discussions  in  this  House
 on  the  24th  November,  977  on  recent
 cyclonic  storms  in  the  South,  I  had  stated
 that  no  request  for  Central  assistance  has

 been asked?  or  by  the  Kerala  Government,
 Shri  Stephen  has  tried  to  prove  that  this
 statement  was  contrary  tofacts.  Insupport he  has  indicated  that  on  the  aust
 November,  977  at  2,P.M.,  the  th'n  Home
 Minister  of  Kerala  had  met  the  Prime
 Minister  and  made a  spl  *ific  request  for
 financial  assistance.  He  has  further  stated
 that  on  the  23rd  November,  1977)  a  speci- fic  request  of  immediate  financial  assis-
 tance  was  made  through  a  wireless  message said  to  have  been  received  by  the  Prime
 Minister’s  Office  on  the

 ast
 rd  November,

 977  and  that  on the  same  day a  teleprinter
 message  being  the  exact  copy  of  the  wireless
 message  to  the  Prime  Minister  was  sent  to
 the  Prime  Minister's  Office.

 Sir,
 When  Shri  Stephen  had  given  a  Notice

 of  Breach  of  privilege  on  the  ground  that
 I  delivberatcly  by  the  aforesaid  statement
 tried  to  mislead  the  House,  my  Ministry had

 yee
 anclaborate  clarification  regard-

 ing  the  circumstances  in  which  I  had  made
 that  statement.  It  was  explained  at  the
 time  of  making  the  statem“nt  that  till  then
 no  message  wasreceivedin  my  Ministry  from
 the  State  Government  specifically  makin,
 any  request  for  any  Central  assistance.  i
 am  placing  the  copies  of  the  telprinter
 message  dated  (22-11-77  from  Special
 Secretary  (Revenue  Department),  Kerala
 Govt.  to  Additional  Secretary,  Ministry  of
 Agriculture,  Union  Government,  of  tele-
 printer  message  dated  23-11-1977  from
 the  Chief  Minister  of  Kerala  to  the  Prime
 Minister  as  sent  to  us  by  the  Office  of  the

 oe
 ial  Repr-sentative  of  the  Goverament

 of  Kerala  in  Dolhi  [Placed  in  library,  See
 No.  £T:507/77-]

 Some  confusion  has  arisen  because  of  the
 fact  that  whereas  the  Chief  Minister  of
 Kerala  in  his  wareless  message  dated
 23-I-I977  copied:on  the  tel  printer  also,
 had  asked  for  Central.  assistance  on  an  ad
 hoc  basis  outside  the  Plan,  onthe  copy  of
 the  teleprintcr  memage  sent  to  this  Minis-
 try  by  the  Of:ce  ofithe  Special  Representa- tive  at  Kerala  House  in  Delhi,  tire  last
 para  containing  demand  of  Central  ansis~
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 tance  was'replaed  by  a  sent:nce  stating
 that  ‘no  Central  assistance  has  been  mide
 till  now  on  the  subject  to  this  State  Go-
 vernment.”  ह  copy  of  tie  telex  message
 dated  23-11-1977  received  from  the  Prime
 Minister’s  Office  on  26-11-1977,  i.e.  after
 I  bad  made  the  statement  is  also  placed on  the  Table  of  the  House.  [Placed  in
 brary,  See  No.  LT-507/77}

 The  Speaker  was  pleased  to  appreciate
 the  material  diff-rence  betwecn  the  copy of  the  Chief  Minister's  message  to
 the  Prime  Minister  reccived  by  us  from  the
 Special  Representative  of  the  Kerala  Go-
 vernment  in  New  Delhi  and  that  received
 by  the  Prime  Minister's  office.  This  indi-
 cated  that  when  I  made  the  statement  on
 24-II-I977,  no  request  for  Central  assis-
 tance  had  been  brought  to  my  notice  or
 that  of  my  Ministry.  It  still  remains  a
 mystery  for  me  why  the  Special  Represen- tative  of  the  Kerala  Government  in  New
 Delhi  sent  two  different  versions  of  the
 same  tcleprinter  message  one  to  my  Minis-
 try  and  the  other  to  the  Prim:  Minister's
 Office.

 Sir,  on  the  above  basis  and  against  the
 background  of  his  knowledge  and  experi- ence  as  a  judge,  the  Speaker  on  the  7th
 December,  1977  was  pleased  to  decline  to
 give  his  consent  to  the  Honourable  Mem-
 ber  to  raise  the  question  involving  the
 breach  of  privilege  of  this  House  under
 Rule  222  of  the  Rules  of  Procedure  and
 Conduct  of  Businessin  the  Lok  Sabha.

 As  regards  the  meeting  betwe'n  the
 Home  Minister  of  Kerala  and  the  Prime
 Miaister  on  the  2ist  November,  1977  till
 now  I  have  had  no  intimation  about  this
 mecting  or  what  ttranspired  during  the
 discussions.

 SHRI  C,  M,  STEPHEN :  On  the  state-
 ment  just  now  made  by  the  hon.  Minister
 of  State,  Shri  Bhanu  Pratap  Singh,  I  wish
 to  seek  a  clarification.  ‘This  is  a  matter
 between  the  Government  of  Kerala  and
 the  Government  of  India.  I  want  only
 one  apecific  clarification.

 Thercis  no  question of  privilege  involved
 init.  I  appreciate  that  when  the  Minister
 made  the  statement,  he  said  he  did  not
 have  the  knowledge.  Therefore,  no  pri-
 vilege  arises  at  all.

 The  ruling  is  absolutely  clear.  when  itis
 stated  so.  Now,  the  point  is  that  the
 Minsitcr,  may  be,  out  of  his  limited  infor-
 mation,  informed  the  House  and  informed
 the  couatry  that  the  Kerala-Government
 did  not  make  a  requestfor  financial  assis
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 tance  to  the  Government  of  India  whereas
 a  communication  from  the  Kerala  Chief
 Minister  to  the  Prime  Minister  is  a  co-
 munication  from  the  Kerala  Governmenl
 to  the  Government  of  India  and  whereas  , the  communication  contained  a  special
 request  for  the  financial  assistance.  Tam
 facing  the  Government  of  Inda—not  a
 particular  ministry  only.  The  question
 is:  whether  the  Kerala  Government  re-
 quested  our  Central  Government  by  a
 personal  request  and  representation  to  the
 Prime  Minister  and  by  a  wireless  message to  the  Prime  Minister  and  whether  in  this
 wireless  message,  a  special  request  was
 made  on  the  23rd  itself  and  whether  the
 Home  Minister  of  Kerala  made  a  special
 request  to  the  Prime  Minister  for  such  an
 asaistance.  After  the  115,  Notice,  is  it  not
 the  duty  of  the  Minister  concerned  to  check
 up  with  the  Prime  Minister  whether  the
 statements  of  facts  are  correct  or  not?  I
 am  not  dealing  with  the  Agriculture  Minis-
 try  at  all;  Iam  dealing  with  the  question
 as  to  whether  the  Government  of  Kerala
 requested  the  Government  of  India  for
 financial  assistance.  My  case  is  that  by
 personal  representation  and  by  a  commu-
 nication  the  request  was  made  at  the
 highest  level  between  the  Chief  Minister
 and  the  Prime  Minister.  The  other  minis-
 teics  did  not  arise  hore  at  all.

 SHRI  BHANU  PRATAP  SINGH
 Sir,  I  bave  made  it  repeatedly  clear  and  I
 repeat  again  that  a  wireless  message  from
 the  Chief  Minister  of  Kerala  was  received
 by  the  Prime  Minister,  A  teleprinter  copy of  that  message  was  also  simultaneously sent  to  the  Prime  Minister's  Office  and  to
 my  Ministry.  The  copy  that  was  sent  to
 my  Ministry  wasdifferent  from  what  was
 sent  to  the  Prime  Minister's  Office.

 If  the  confusion  has  arisen  and  if  any
 investigation  is  required,  it  should  be  in-
 vestigated  as  to  why  the  special  represen-
 tative  of  the  Kerala  Government  sent  two
 different  versions.  When  I  received
 that  teleprinter  message,  perhaps,  the
 Prime  Minister's  Office  did  not  consider
 i)  necessary  to  forward  the  same  tome
 because  this  message  was  transmitted  to
 both  the  places.

 MR.  DEPUTY-SPEAKER  :  No,
 we  cannot  have  a  discussion  on  this  under

 35.

 Now,  personal  explanation  by  Shri
 Kanwar  Lal  Gupta.


